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BEFORE THE HON'BLE

Ongmal Appllcatlon No. 422 of 2023
Abhishek Shukla S/Q Sri Keshav' Prasad Shukla RIO Village Jarar,
PS-Girwan, Tahsil Naraini, District- Banda Mob No0.-9532378463
.. Applicant
Versus

State of UP & Others Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.10

a
poo
Sjc:leiy

’ and Cérrymg on the business of minerals in the name and style of

et 304 ampuram Phase-1, Daheli Sujanpur, Shyamnagar Kanpur (UP)
Propr letorship firm Athary Construction Company and having a leased
area of mining of 1.21 hectare for an annual capacity 12100 cubic meters per
year at Gata no.2451 Khand no.2 at village Jarar, Tehsil Naraini, District
Banda (UP).

2, That by way of letter petition dated 12.03.2023 the complainant has
complained about illegal mining blasting and crushing in violation of
environmental norms in villages Jarar, Chhaneha Purwa, Raghwa Purwa,
Girwan. Patraha Tehsil Naraini, District Banda.

3. That the complainant vide compiaint dated 12.03.2023 has also submitted
that six mining leases have been allotted in two hills in the area situate of
village Jarar and five crushers have been established in Village Jarar and
Chhaneha Purwa and mining is being done by resorting tc illegal blasting
which has resulted in damage to the houses of villagers, the applicant further
alleged that the crushers are being operated day and night and the crushers
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operation therecf. The crushers are causing dust and noise pollution due tc
which the residents are suffering from “Asthma” and other diseases. liiegal
blasting has also affected old tempies located on the hills.- lllegal mining and
blasting are also adversely affecting the wildlife in the area. The roads to the
above said villages have been damaged by the over loaded vehicles used for
transportation of excavated minor minerals.

4, That on the letter petition of the complainant dated 12.03.2023 this Hon'ble
Tribunal vide order dated 01.08.2023 constituted a joint committee
comprising of representative of Director, Geology & Mining U.P. Pollution

e _qg_:__ontrol Board, Lucknow. District Magistrate, Banda to verify the factual

ion and take appropriate remedial action and factual and action taken
ay be submitted within one month by email before this Hon'ble

pufrsuant to the order dated 01.08.2023 the above Joint Commitiee
cnd}g_gieﬁ a fact finding survey from 17.08.2023 to 18.08.2023 and vide

re é?t ated 08.09.2023 submitted a Joint Report with the following fmdmgs
@Z /;,ecommendai|ons the findings and recommendations are being
“reproduced below:-

“21.1) The mining department can be asked {o restrict the mining activities in those
mines wherein the required minimum distance criteria are not meeting. If mining is
aliowed on alicfted near vicinity of habitant, habitant will be relocated fo other

specific place with consultation of nearby villagers/ civil society.

21.2) The mining department can be asked to restrict the mining activities in part of
hill where temple is located. If mining is permitted at this place, the tempie and
habitant will be relocated to other specific place with consultation of nearby
villagers/ civil society/priest of temple.

21.3) The mining department can be asked to restrict the mining activities through
biasting in those mines who have not taken permission by DGMS for use biasfing
and mechanical instrument/machine.
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21.4) The mining department can be asked fo restrict the provision made for

" construction the main village road by DMF fund.

21.5) UPPCB can be asked to take necessary action against the stone crusher who
have not operated the dust suppression system during the operation of stonhe
crusher.

21.6) The Project proponent can be asked to maintain the village road near these

—wne MINING sites.

E‘?ﬁ The Project proponent can be asked for blasting will be done in aliowed time

mﬂ%gKth one-inch holes and proper safety arrangement after obtaining the valid
is '\;f the DGMS and Department of Mines.

\

3 Project proponent of mining lease and stone crusher can be asked to
s;‘riéﬂyfgg,o:ﬁply with the conditions prescribed in the Environmental Clearance/

con,s@ﬂtﬁ mining lease allotment letter and submit the status to the concermed
{Authofities regularly.”

That it is relevant to submit herein that as per the judgment and order passed
by the Hon'ble Apex Court in Special Leave Petition (Civil) No.19628 -
19629 of 2009 Deepak Kumar Vs. State of Haryana and others, the Hom'ble
Supreme Court has directed for getting environmental clearance in cases of
mining of mincr mineral also.

That the answering respondent got the letter of intent dated 29.07.2019 and
in pursuant to the abovesaid letter of intent has provided a mining plan and
further pursuant to thereof applied for grant of environmental clearance by
the State Level Impact Assessment Authority (SEIAA), which was granted on
06.05.2022 after compliance of the mandatory provision for public hearing in
which neither the complainant, nor anybody has complained regarding the
allegations as leveled under the letter petition filed by the complainant dated
12.03.2023. A true copy of the environmental clearance dated 06.05.2022 is
being annexed herewith and marked as Annexure No. 1 to this affidavit.

That it is also worthwhile to mention herein that the answering respondent
has also been provided with a approved mining plan as per themmandatory
1 i i
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legal requirement and after which only, the mining lease deed dated
08.07.2022 has been executed. A true copy of lease deed dated 08.07.2022
is being annexed herewith and marked as Annexure No. 2 to this affidavit.

That it is worthwhile to mention herein that as per the fact finding report
dated 08.09.2023 submitted by Joint committee in compliance of direction
issued by this Hon'ble Tribunal vide order dated 01.08.2023 no human

ﬁﬁ‘a a?%mtpn as well as any religious place is situated near the leased area of

11.

12.

13.

ﬁgﬁér\g respondent.

1§gworthwh||e o mention herein that as per the fact finding report

dated | 8%9 2023 submitted by Joint committee in compliance of direction
9@ ‘ byﬂ th|s Hon'ole Court Hor'ble Tribunal vide order dated 01.08.2023
" no sto e"'biéces were found in agricultural fieid and human habitant and no

- wildlife was found near the leased area of the answering respondent.

That the answering respondent has aiso having a consolidated consent to
Operate and Authorisation hereinafter referred to as the CAA (Consolidated
Consent & Authorisation) (Fresh) under Section-25 of the Water (Prevention
& Control of Pollution) Act, 1974 and under Section-21 of the Air (Prevention

.& Control of Polution) Act, 1981. A true copy of consolidated consent is

being annexed herewith and marked as Annexure No. 3 to this affidavit.

That the answering respondent is also having a Director General of Mines
and Safety permission dated 04.01.2024, wherein it is also worthwhile to
mention here that the applicant is not using blasting with deep hole blasting
of 4 inch holes and further no heavy earth moving machinery (HEMM) is
being used for mining operations till date inasmuch as the mining operation
of the answering respondent is yet to start. A true copy of the BGMS
Permission dated 04.01.2024 is being filed herewith and marked as
Annexure No. 4 this affidavit.

That the answering respondent will be excavating the mineral in accordance
with the terms and condition of the E.C and consolidated consent under

Siborve Construction Co.
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Section-25 of the water (Prevention & Control of Pollution) Act 1974 and
Section-21 of the Air {Prevention & central of Pollution) Act 1981.

14. That the answering respondent has been granted the mining lease deed
dated 08.07.2022 for a period of 10 years under Chapter IV of the U.P. Miner
Mineral Concession Rules, 2021. The answering respondent is complying all
the legal mandatory requirements under the present applicable rule i.e. Uttar
Pradesh Minor Mineral Concession Rules, 2021,

15. That the committee interacted with the applicant & villagers and also visited
the point of concerns rose in the application. It was observed by the
~ committee during the site visit, details are given as below :-

“7.1} The main habitation of village-Jarar is situated 135 meters away from
e nearest allotted lease mining on hill of village-Jarar, but some houses
Exare made near the allotted lease M/s Safdar Ali S/o Late Shr Farzand Al
%*?&ﬁa No.-2450, Khanda No.-03, at Village-Jarar. Temple is sifuated. 235

C A ' Qﬂ%e ors away from the alloffed lease mining on other part of hifl of village-
éﬁ{k ' . " Jarar.

8

) | 7.2) The main habitation of village-Girwan is situated 175 meters away from

Rt ' the allofted lease Bundelkhand Rocks, Gata No.-1876, (Khand No.09,
Village-girwan), 36 meters away from the ailotted lease (Sangram Singh,
Gata No.1876, Khand No. 01, Vi!l-Gfm/an), 139 metfers away from the
aliotled lease (Bajrang Road Lines, Gata No.-1876, Khand No,-03, Village-
Girwan) and 90 meters away from the allotted lease (Bajrang Road Lines,
Gafa No.-1876, Khand No.-04, Village-girwan) on hill of village-Girwan but
some houses are made near the allotted lease M/s Sangram Singh, Gata
No.-1876, Khand Mo.-01, Vill. Girwan, Bajrang Road Lines, Gafa No.-1 8786,
Khand No.-03, Village-Girwan. Temple is situated 70 meters away from the
allotted lease (Bundelkhand Rocksa, Gata No.-1876, Khand No.-09, Village-
Girwan). |

Temple is situated 53 meters away from the allotted lease mining (M/S
Sangram Singh, Gata No.-1876, Khand No.-01, VillageGirwan) on other part
of hill of village-Girwan. It is reported by Mine Officer, Banda that mining

lease of Mis Sangram Singh, Gata No.-1876, Khand No.-01, ViGinwan,
Atharva Construstion Co.

wan ApwasThy
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Gata is allotied on same hill part where temple is made but mining is not in
operation.

7.3) Gaushala is situated 100 meters away from the allotted lease mining

area on hill of village-Girwan.

7.4) The main habitation of village-Badokhar Khurd (Pataraha) is situated 75
meters away from the nearest aliotfed lease mining on hili of viflage-
Badokhar Khurd (Pataraha), Temple Is sifuated 100 meters away from
aliofted lease mining Kuwar Vined Raja, Gata No.-332, Khand No.-01, Vill.
Badokhar Khurd on hill of viliage Badokhar Khurd.

7.5) it was informed by the villagers to commiftee member during the visit

%’ *“‘"‘\h% that blasting work in lease area is done in any time with 4 inches holes by
/{& “ﬁ‘ﬁ & } t}}a Iasﬁee ‘and stone pieces are falling on his home and effected the animal and
/ /:& ' {h n baing. But it was informed by lease holders thet blasting is done in
a&w d time duration between 2.0 PM fo 3.0 PM with one-inch holes and
¢

t;a’safety.

’7 7) During the committee visit, stone pieces were not found in agriculture
field and habitant area. The possibility of vibrations due the biasting at
nearby houses of villagers and falling the stone pieces in nearby agricditure
field and habifant area during blasting cannot be ruled out.

7.8) During the committee visit, village Road was not found in good condition
due to movement of heavy vehicles.

7.9) Wild animal was not appeared on hill/lease area during committee visit.

7.10) The Agricultural lands are surrounded by most of these mining lease
areas and the mining activities in such close vicinity can affect the crop yield
in these areas. Similarly, the boulder stones can be thrown into the crop

during the blasting operations for mining.

Atharyd canstruciion G
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7.11) 05 stone crushers were identified in village-Jarar (Chhaneha Purwa,
Raghwapurwa), out of & stone crushers 4 stone crushers were found in

operation and one stone crusher was found under construction.”

16. -T»hat it is also relevant to submit herein that a fact finding report has also
been submitted by the Director General of Mines and Safety (DGMS) in
compliance of the order dated 03.10.2023 passed by this Hon'ble Tribunai,
wherein the following provisions have been enumerated for conducting
blasting in mines under the MMR, 1961:-

Provisions requiring permissions of DGMS for conducting blasting in

mines:

/’*‘"‘}\\ Permissions for conducting blasting in mines are required to be obtained

2 Jfrom DGMS under the MMR 1961 in the following special circumstances:

_‘ f-ﬁDerm:ss:on for using explosives in non-cartridge form or for using more than

| one type of explosives {other than fuse or detonalor) in the same hole {for

S " axample use of ANFO, SMS, SME along with cast booster), as réquired
’ CE under Regulation 155(1) and 162(5) of the MMR 1961, and

(i)  Permission for blasting within danger zone of 300 m from any permanemt
building or structure of permanent nature, not belonging to the owner of the
mine, by using more than 2 kg of aggregate maximum explosive charge in
all holes fired at one time or more than 2 kg of maximum explosive charge in
each hole where biasting is done with delay detonators or other means and
that there is a delay of at least half a second between successive shots fired,
as required under Regulation 164(1B) of the MMR 1961; '

For blasting in mine under circumstances other than the above, no
permission is required to be obtained from DGMS under the MMR 1961 and
the blasting may be carried out in the mine by observing the precautions as
prescribed under the provisions of Regulations 153-170 and other provisions
of the MMR 1961.

Acharve Construction Co.
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In response to the above legal mandate, the answering respondent
will not be using any of the blasting techniques as menticned in the sub-para
i, ii & iii without there being any prior permission by the Director General of
Mines and Safety (DGMS) and further answering respondent will only be
using 1 inch hole blasting since the grant of DGMS permission dated
04.01.2024, which is permissible and before the grant of DGMS permission
dated 04.01.2024, the answering respondent was using manual hand
broking technique for mining operations.

That it is also woerthwhile to mention here that the answering respondent will
heither be using heavy earth moving machines (HEMM), without deep hole
blasting, nor using heavy earth moving machines (HEMM) with deep hole

’@ W } QLastmg without prior permission of Directer General of Mines and Safety

GM

\e answering respondent has the approved blaster, appointed on
bams namely Mr. Naresh Kumar Yadav and a mining maie namely

Umesh Prasad Dwivedi as per the legal requirement of doing mining

operations. A true copy of the cerlificates granted for mine foremen

) ce:[hfncate of competency under the metalliferous mines regulatlon 1961 is

being annexed herewith and marked as Annexure No. 5 to this affidavit.

That the answering respondent further undertakes that the answering
respondent will only usé heavy earth moving machines (HEMM) as and
when the permission of the same is applied and gr"anted by Director General
of Mines and Safety (DGMS).

That it is further relevant to submit herein that the U.P. Pollution Control

Board has also submitted in response in compliance of the order dated

130.10.2023 to which the answering respondent submits that the answering

respondent has been issued CTO issued by UPPCB and is always adhered
to following the rules and regulations as required by UPPCB.

" That the answering respondent is ready to undertake any suggestion or

remedial steps as and when suggested by this Hon'ble Tribunal or the
Atmarva Construction v
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Director General of Mines and Safety or the U.P. Pollution Control Board or
the respondents State authority.

VERIFICATION:

l, the above named deponent do verify that the content of my above affidavit
are true to the best of knowledge and belief and there is nothing concealed
therefrom.

Verified at Banda on this é day of February, 2024,

o
“

A0 o, ‘}d:)fe"ponent

S 3

Akharva Canstrugtion @?&
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Annexure No. 1
Government of India
Ministry of Environment, Forest and Climate Change
% (Issued by the State Environment Impact Assessment
il Authority(SEIAA), Uttar Pradesh)

The LESSEE
ATHARY CONSTRUCTION COMPANY
Vill.- Jarar, Teh.- Naraini, Distt.- Banda -210129

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmehtal Clearance (EC) to the proposed Project Activity
under the provision of EIA Netification 2008-regarding

SiriMadam,

—
% This is in reference to your application for Environmental Clearance (EC)
= |. in respect of project submitted to_the SEIAA vide proposal number
= SIA/UP/MIN/G3433/2019 dated 21{, ay 2021 TI'E Baﬂiculars of the environmental
o clearance granted to the project; o .
o
=
§‘ 1. EC identification No.
[ 2. File No.
‘% 3. Project Type §
4, Category i
B!
5. Project/Activity inclugi
Schedule No. Rl
6. Name of Project fone’

Cotat Gata No .- 2451 (Khand

PARIVESH

{Pro-Active and Responsive Facilitation by Interactive,

025, \illage- Jarar, Tehsil- Naraini,
- Banda, U.P. (Applied Area: 1.21
7. Name of Company/Organization ~ATHARY CONSTRUCTION COMPANY
8. Location of Project . Uttar Pradesh :
9. TOR Date 27 MNov 2019

The project details along with terms and conditions are appended herewith from page
no 2 onwards. .

and Yirtuous Envircnmental Sin

prr iy S

(e-signed)
Member Secretary
Date: 06/05/2022 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number. in af-feture.gorrespondence.

c cover ﬁi]\
Y gy o o M:\m.-‘ B e
Alnarva Construciion £,

* ] O Ady e\ Thy!

/. : Prapyiotor.

f' S )

£ 6%}&50‘1 7 Date of Issue EC - 08/05/2022  Page 10f 10
'ﬁ% ‘ Co

& -
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, bucknow- 226010
E-Mail- doeunlka@yahoo.com, seiaaup@yahoa.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP./M1N/6343'3'/2021r& SEIAA, U.P File no-6304-5017

Sub:

Enviranmental Clearance is sought for Bundlng stone {Khanda, Gitti & Boulders) Mining

at Gata No.- 2451 {Khand Ne.- 2), Village- Jarar, Tehsil- Naraini, District- Banda;, U.P. M/S -

ATHARY CONSTRUCTION COMPANY {Applied Area- 1.21 ha.}

Dear Sir, .

This is with reference to- your ap
2021, 20-07-2021, 16-12:
was considered by SEAC i
on 20-04-2022. N

A presentatioﬁ,' :
Paramarsh (Servicin_g"’En
03-2022. k :

atlon / etter dated 29—08—”2019 20-092019, 21-05-
2021 08 03-2022°8 27- 04-2022 on above me

ned subject. The matter ‘
3nd SEIAA in meetmg held

) p_tﬁf *_t.heir consultant M/s.
AC on 23-07-2021 & 14-

Project Details inform

The project?i:roponen
their project— :

'ﬁ

TP ATHARV CONSTRUCTION COMPANY,
- |:Props: Shir: Shravan Kumar Singh S/o Shri
' Vishinupal Singh

s
. FuII C (esp dehce addressofthe .
Jp%;qaﬁﬁ% 7

Rfo —133, A.N.- 1144, Bhawanipur Nagar Daheli
Sujanpur, Distt.- Kanpur, (U.P.)

Building stone Khanda, Gitti Boulders Mining
Project s

i 'PmJect location {Plot/ Khasra /Gata No.)

Gata No.- 2451 (Khand No.- 2}

Name of Village larar

Tehsil Naraini

District  Banda ]
Name of Minor Mineral Building stone (Khanda, Gitti & Boulders)
Sanctioned Lease Area (in Ha.) 1,21 ha. ‘

.| Max.& Min mRL within lease area

180 mRL- 150 mRL

o

EC Identification No. - EC22B001UP 186686  File No. - 6304/6017 Date of Issue EC - 06/05/202%.;@;%gag*@ﬁ%@‘f@"@m%ﬁ@ﬁ il )

%dﬂmkﬂ’w"

Proprsior
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11.| Pitlar Coordinates(Verified by DMO} Pillars | Latltude (N) Longitude (E)
A | 25718'53.85" | B0 21'52.35"
B | 25 18'54.74" | 80 21'51.33"
c | 25718'5552" | 80 21'51.85"
D | 25 18'57.50" | 80 21'4947"
£ | 25°18'59.20" | 80 21'50.47"
F | 25°18'57.38" | 80 21'53.23"
G | 25 18'58.88" | 80 21'54.43"
H 25° 18'58.02" | 80 21'55.45"
12.| Total Geological Reserves ' '
13,7 Total Mineable Reserves . . s RE Kk
14.| Tatal Proposed Productton«(mfwe years) =~ | BOB00.
15.| Proposed Production; r Production
12100m° .
. 12100 m*
12100 m®
. 12100m°
. 12100 m°
o 60500 m°®
16.| Sanctioned Perio B
17.| Production of m
18.] Method of Mining
19.| No.of workmg days
20, ' ;:
21.| No.Of workers
22.| No.Of vehicle
23.| Type ofland
24. Ultimate Depth
T The Te ne‘aFQ&tkn_:I\etal
:m}dl A/géi'edlted Consultant with | M/s Paramarsh (Servicing Environment and
‘a/ngi\b%nod of validity. Development), Lucknow, U.P.
AR A4 QCI/NABET/EIA/1821/RA0120
‘Aﬁyhngamfrpendmg against the project | No
7| 6r land in any court ‘
29.| Details of 500 m Cluster Map- & certificate | DMO, Banda vide Letter No. 1021/Khanij-30,
Verified by Mining Officer RBanda, Dated 15 June 2019
30.| Details of Lease Area in approved DSR Correction Letter Sanctioned from DMO, Banda
vide Letter No. 1374/Khanij-30, Banda, Dated
13™ August 2019

Page No.- 01, 5.No.- 18

31

Proposed CER cost

1.30 Lakh

EC Identification No. - EC22B001UP1965686  File No. - 6304/5017

s

Date of 1ssue EC - 06/05/202Z

Pagegroty Gunstruction 2.

. ¢ *
4D mﬁmﬁn o



2 1099

7

32.| Propesed EMP cost ' 10.09 Lakh
33.| Length and breadth of Haul Road. : " Length- 300m, Width- more than 6.0 m
34.| No. of Trees to be Planted 140

4. The mining would be restricted to the unsaturated zone only above the phreatic water table
and will not intersect the ground water table at any pointin time. .
" 5. The mining operation will not be carried out in the safety zone of any bridge or embankment
‘ or eco-fragile zone such as the habitat of any wild fauna. '
B 6. There s no litigation pending in any court regarding this project.
7. ‘The project proposal falls under category-1(a) of £1A Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting
(SEAC) held on 23-07-2021 & 14-03-2022 the State. Level Environment impact Assessment
Authorrty (SEIAA} in its Meetmg dated 2@«04 2022 declded ta grant the Environmental Clearance

of 1 ,1i:ha subject to effective

General Condltlons
1. This enwronmental C
proponent by Distri
2. Forest clearance sh
3.  Any addition of:
change in mmmg'

__Ambieht alq‘ quallty at the "i:rounda"‘:f.
prescrik in-MoEF notification no. GSR/826(E) dated 16.11.09.
9 ‘.'F.hgktwe dust emissions from all the sources shall be controlied regularly. Water spraying
- ~"arrangement on hau! roads, lcading and unleading, and at transfer points shaill be provided
and properly maintained. :
10. Measures shall be taken for control of noise ievels below 85 dBAin the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.
11. Industrial wastewater (workshop and wastewater from the mine) should be properly
collected, treated to conform to the standards prescribed under GSR 422 {F) dated 19th May
1993 and 31st Decermnber 1993 er as amended from time to time. Qil and grease traps shall
be instailed before the discharge cf workshop effluents. :

EC Identification No. - EC22B001UP196686  File No. - 8304/5017  Date of Issue EC - 06/06/2022 gevhal 98 T %’éj@ﬁﬁi@ﬁ Co

| ?fuqmqﬂ««
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12.  Personnel working in areas shall be provided with protective respiratory devices like masks-
and they shall also be imparted adequate training and information on safety and health
aspects. :

13. Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

14. The transportation of the materials shall be limited to the day hours’ time only.

15. Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water,

- medical health care, eréche, etc. The housing may be in the form of temporary structures to
be removed after the completion of the project. '

16. A separate Environmental Management Cell with suitably qualified personnel shall be.set-up
under the control of a Senior Executlve who WI|| report directly to the Head of the
Organization. S e

17. The Project Proponent‘shall mform the Regr@nal Offrce,:: MokF, Gol, Lucknow, and State
Paollution Control Board egardlng the date of fmanua-: Iosures and final approval of the

prolect hy the concern authnrrtle_s and the date of start of ' nd development work.

18.

19. The Regional Ofﬁc :
compliance with

Environment imp:

i‘\' %“' EeqrfrEan_ |t|?n5‘r‘ﬂ
RAN f}‘-\ AR
1 “Validity perlod of this EC is 5 year from the date of issue as the Lol has been issued for a perlod
“o of 5-years or co-terminus with the validity of current mine plan or current lease period
whichever is earlier. After this period the EC will become null and void.
2. Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.
3. A certificate from Forest Department shall be cbtained that no forest land is involved in
mining or as a route and if forest land is invaolved the project proponent shall cbtain forest
clearance and permission of Central and State Government as per the provisions of Forest

(conservation) Act, 1980 and submit before the start of work.
EC Identification No. - EC22B001UP196686 * File No. - 6304/5017  Date of Issue EC - 06/05/2022  Pagefidbabva Consiauction &
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4, The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restore the land to a condition which is fit for growth of fodder, flora fauna etc.

5. Three tier green shelter belt of 7.5m width shoutd be developed on the periphery of mine
lease area. Local and native species should be planted in consultatlon with Forest/Horticulture
Department/Agriculture University. '

6. Plan for using the mine void for productwe use in consultation with local administration and
gram-panchayat.

7. If the proposed project is situated in notified area of ground water extraction, where creation
of new wells for ground water extraction is not allowed, requirement of fresh water shali be
met from alternate water sources other than ground water or legally valid source and. -
permission from the competent authority shall be obtained to use it. '

8, Project Proponent should submit action planfor carrymg out plantation at least @1,000 plants
/ ha of lease area. In this case PP should prepare a plan duly approved either by Farest

Department or Hortwulture Bepartment for_ plantmg at Ieast 2,000 -plants, either on

government land o 'ommunlty land, Wlthm a penphery of 5t km from the boundarv of the

9. In consultation wi ,
DM, project propo nagement plan for rejuvenation
and management ore than 19 ha. Funds for the
same will be kep IS Hcompllance status will be
presented by proj IrQpon!

admlnrstratlon before- releasmg the:
Project Pruponent has fully compl edf

- the swtable rneasures proposed and aken for theif rehablhtatlon and resettlement need to be

- tclearly descnbed in first 6 monthly compliance report. '

16, The. mmmg plan approved by the Dept. of Mines and Geclogy, Uttar Pradesh shall be strictly
‘:|mp4emented and shall not he operated beyond the validity period.

17. The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent
shall ensure the implementation of the approved plan under the supervision of the Dept. of
Mines and Geology.

18. The project proponent shall plan and impiement collection: drain and siltation basins of
adequate size to arrest the silt and sediment flow from the guarry area. The surface runoff
rainwater harvesting and other water conservation measures on a long-term basis are to be

EC Identification No. - EC22B001UP198686  File No. - 6304/5017  Date of Issue EC - 06/05/2022 Pégeﬁgfﬂw,ﬂ cansteuction Lo
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taken in consultation with the Central/State Groundwater Board. The water so collected
shouid be utilized for watering the haulage area, roads, and green belt development, etc.

19. The project propenent shall take all suitable measures to prevent pollution of groundwater
and nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

20. Link Road from the quarry site to the main road shall be constructed as an all-weather road
with blacktopping and maintained by the project proponent.

21. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance: of vehicles used in a gquarry operation and

2 transportation.

22. The project proponent should explore the possibilities of rainwater harvesting. ,

23. At the time of operation, the project propongnt wi il 'eomply with all the guidelines issued bv
the Government of indla/‘State Govt: /Dlstnct Admlmstration reiated to Covid-189.

24, This environmental clearance does not create, or venfy any cla|m”pf the applicant on the
proposed site/activity. B )

In case it has been jf;c;t.;n_

"d' g 'i"h‘ciqfrrei:t Li nformation, submitting
han 500mt. and.the area Is less
e-mine is located in the cluster
evoked. ,
in favor 'pf the project proponent

25.

than 05ha, but fac’tua
of area equal to of mo
26. This environmental
for the proposed
this environm:é’nta
27. The Environmenta

activity on the su rroundmg
within one year L

rlectlon of plant species and in con ugtatlon W|th the Iocal DFC / Agrlculture Department.
Herbs -and shrubs shall also form a part of the afforestation program besides tree plantation.
company shall involve local peaple in the plantation program. Details of year-wise

Regional Office, MoEF&CC, Gol, Lucknow every year,

35. Blast vibrations study shall be conducted and an observation report submitted to the regional
office, MoEF&CC, Gol, Lucknow, and UPPCB within six months. The report shall also include
measures for t’he prevention of blasting associated impact on nearby houses and agricultural
fields.

35, Controlled biasting technigques with sequential blasting shall be adopted The blasting shall be

carried aut in the daytime only.

EC Identification No. - EC22B001UP196686  File No. - 5304/5017 Date of Issue EC - 06/05/2022  Pagdilafirgs Constiuction Co.
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37. Appropriate arrangement for shelter and drinking water for the mining workers has to be

ensured at the mining site.

38. Maintenance of village roads used for transportation of minerals is to be dene by the company
regularly at its own expense. The roads shall be blacktopped.

39. Rainwater harvesting shall be undertaken to recharge the groundwater source.

40. Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow,
and UP Pollution Control Board within sux months and thereafter every year from the next
conseguent year.

41. The self-environmental audit shall be. conducted annually. Every three vyears third-party
environmental audit shall be carried out.

42. Measures for prevention and control of soil erosion and management of silt shall be

undertaken. Protection of dumps against erosion shall be carried out with geotextile matting

or other suitable material, and thick plantations. of native trees and shrubs shall be carried out

_ atthe dump slopes. Dumps shaJI be p' dtected by retamlng walis.
43. Trenches/garland drains: shaH be' consd ucted at foot of dumps and coco filters installed at
regular intervals to, arrest 5|It from?‘bemg carrled to water bodies. An adequate number of
: $ seasonal/perennlal nafichs |f any

out.
44. Garland drain of app
-and waste dump a
above peak s,udde,

ralsc prowde an adequate retent:on period to
dlmentatlon pits shall be constructed at the corners of

|cable) and records submitted

: fution’ Control Board regularly.

g : hall be ger ed and" mamtalned and RSPM leve! in

. ihbient fair lrr the nearby humatis hablta _'_on {villages} -~ shalf also be monitored along with

il g ar | phramgters. —

43. Cg porat "Enwronmental Respo li ' 'he project proponent and the detalls

aus heads of expenditure are to be submltted as per the guidelines provided in the

f &5 Tﬁdent CER notification No. 22-65/2017-1A.11| dated 01/05/2018. Work to be executed with the

~* = installation of five hand pumps far drinking water, solar light in villages of streets, construction
of twa numbers of toilets at the primary school with name displayed and address and details
of the beneficiary and gram Pradhan along with phone number, photographs should be
submitted to Directorate as well as to the District Magistrate / Chief Development officers.

49. Transportation of minerals shall he done by covering the trucks with tarpaulin or other smtable

mechanisms so that no spillage of m:neral/dust takes place.

50. Occupational health and safety measures for the workers including identification of work- .

related health hazards, training on malaria eradication, HIV, and health effects on exposure to
mineral dust, etc. shall be carried out.  Periodic monitoring for exposure to respirable mineral
dust on the workers shall be conducted and records maintained including the health records of

EC Identification No. - EG22B001UP198686 ~ Fife No. - 6304/5017  Date of Issue EC - 06/05/2022  Page 8 of fidliarya Constructiog ¢
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the workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periadically. A review of the impact of various heailth measures shall be conducted followed
by foilow-up action wherever required.

51. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine
pit and waste dump.

52, Topsail / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabititation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and
shalt naot be stackad aiong with overburden.

53. Overburden {OB) shall be stacked at the earmarked dump site(s) only and shall not be kept

active for long period. The. maximum height of the dump shall not exceed 20 m, each stage

shall preferably be of 2 maxlmum of 10 m.and the overall- slope of the dump shall not exceed

35°. The OB dump shall be backﬁHed The GB. dumps shall be scnentlﬁcaliy vegetated with .

5UItab|e natlve speclEsito prevem‘ érdsion and surface runoff

monthly basis.

55, The slope of the
approved by the Ine

. Permission for th

J|mes in a year i.e.,
po;‘gmonsoon (Navembe’r} and  winter
St 1o MoEF&CC Centrai Ground

9 Vehnc ar emlssmns shall be’ kept ur d egularly monltored Vehicles used for

e nsportatnon of minerals and others shaII have valid permissions as prescribed under Central

Motor™ Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be

’ rrfovered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters

~ escape during the period of transportation. No overtoading of minerals for transportation shall
he committed. The trucks. transport:ng minerals shail not pass through the wildlife sanctuary if
any in the study area.

60. Prior permissien from the Competent Authority shall be obtained for the extraction of
groundwater if any.

61. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional
Office, Ministry of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board 5
years in advance of final mine closure for approval.

62. Project Proponent shall explore the possibility of using solar energy where ever possible.

o) o
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63, Commitment towards CER has te be followed strictly,

64, Regufar health check-up record of the mineworkers has to be maintained at the site in a -
proper register. It shouid be made available for inspection whenever asked.

65. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB,
and other Govt. Agencies from time to time, '

66. The blasting will be dene only after getting permission from the Mining Department.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall autamatically deem to be cancelled.

Any appeal against this EC shalt lie with the National Green Tribunal, if preferred, within &
period of 30 days as prescribed under Section. 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions-will he enforced inter-alia, under the provisions of the
Water (Prevention & Control of- Poilutlon) Act 1974, the Air (Preventlon & Control of Pollution)
Act, 1981, the Enwronment (Protectlon) f\ct 1986 and the Public LIalety Insurance Act, 1991
along-with their amendmehts and rui N
Hon'ble Courts of Law relatmg to,

conditions speciﬁed ‘in the
clearance. The SEIAA/M
stipulated are not:im
environmental condit
This is to regu

District Magistrate, Banda Uttar"!ﬁra o
6,,Member Secretary, Uttar Pradesh Pollution Controi Board TC-12V, Paryavaran Bhawan,_
bhp} nd, Gomti Nagar, Lucknow-226010 {email - ms@uppch.com)
q,‘wgb Master for uploading on PARIVESH Portal.
or (fuard Flle

,.

\. , .3. ,
“ ) a—j/\/ \_/ 7 (Aiay Kumar Sharma)

Member Secretary, SEIAA-

/ Validity unkns
4 Digitally signad
e : ' Secretary
e ) : Member Secre
R ) Date: 5/6/20227
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— Annexure No. 3
__upnee )
Wﬁ Uttar Pradesh Pol.]ifti-on Corttr(-:-I Board
Qz;%ggﬁ{%\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 |, Fax:0522-2720764, Email: info@uppeh.in, Website: www.uppch.com-

190742/UPP CB/Banda(UPPCBRO)/CTO/both/BANDA/2023 Date: 16/08/2023
"~ To,

M/s

ATHARV CONSTRUCTION COMPANY

GATA No. 2451, KHAND No, 02, LEASED AREA 1.21 Hae. Vill. Application Id-

JARAR, Teh, NARAINIL BANDA, 210129 22335300

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Poliution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to ATHARV CONSTRUCTION COMPANY located at GATA No. 2451,
KHAND No. 02, LEASED AREA 1.2t Hae. Vill. JARAR, Teh. NARAINI, BANDA, 210129. subject to
the provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. This CCA ATHARV CONSTRUCTION COMPANY granted for the perlod from 16/08/2023 to

31/12/2027 and valid for manufacturmg ‘of following products. ‘ [ LR
S Product Quantity Unit
No \H
1 Building Stone 12100 LCubic Meters/Year
{Khanda/Gitti/Boulde | ’ ‘
)

2. Condit - <t Polarion) A2
- Conditions wnder Water(Prevention and Control of Pollution) Act -1974 as amended /- 4
(1) The daily quantity of effluent discharge (KLD) :- X

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point \\\ ;
Domestic - 1.0 KLD Septic Tank Soak Pit

"l

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately,
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. ' Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicémt shall prdvide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stupped 1mmed1ately and this Board has to be mtlmated by fax/phone/email with a repogﬁ:?alé%lg iﬁ%ﬂﬂ E)iz}éfmw Ce.

AEQIF N (S
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintaiie
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. ‘ Parameters l Standards T

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo.| Air Type of fuel| Stack no | Control Height of
! Pollution  Device Stack
Source ]
1 Dust ‘ - | Particulate water
emission |- Matter sprinkling
. during : system and
manual - Green Belt for
mining, controlling dust
transportati ‘ , emission.
on and
loading/unl
- oading of
Building
Stone
{Khanda/Git
ti/Boulder). |
Emmission Quality Standards
S No, Stack no Parameters Standar&s\’% ,
1 : Particulate Matter Ambient AM
Standard as pery,. |
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated. by fax/phone/email with a report in this regard to be
dispatched immediately '

(ii) The unit will not use any type of restricted fuel. -

iii) Noise from the D.G. Set and other source(s) should be controiled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.rm, -

Standards for Industrial [ Commercial| Residential Silence
Noise level in Area _Area Area Zone
db(A) Leq

Day (Night| Day |Night| Day |Night Day |Night
Time | Time | Time | Time | Time | Time Time | Time

75 70 | 65 83 | 55 45 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

Elharve Construction Co

BN WEZERE
R0 bl
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(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition ef this CCA. _
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Manageme_nt and
Transboundary Movement) Rules, 2016 will results in legal actior under the aforesaid Acts and Rules.
7. In compliance to the G.Q 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand .
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board. | ‘

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:- . ,

1. The applicani shall get analysed the sampies of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance repart of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry s not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shail be initiated against the applicant,

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide unintetrupted entry to the STP/ETP inlét and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid dewn, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
ta it shall be stopned with immediate effect. - :
9. Th%;mﬂ%syg%‘ﬁa%_g""é'fate:__i_‘ a manner so that all emissions be emitted throu gh designated chimney/stack
only” GBS I - 3
;{G}/ se ofdiiy détrage to i}1‘}5’: agriculture productivity, human habitation ete. by the operation of industry,
At shall be"tmp. Sl;ggy,fto st ﬁ%pjduﬁtion in the industry with immediate effect and such information shall be
ed to Bo#r ]

fices. :Rhe industry shall be liable to pay compensation also in such cases as decided by
}

ority. CLE ,

e AN ? o . : . . e

~-L°s£fall apply b&fore the 60 days of expiry of CCA or any change in production types/
g hrocess/capacity enhancement etc. or any change in effluent discharge

F

E@%@ reserves the@ﬂg}ﬁ‘to reveke/add/modify any stipulated condition issued along with CCA, as
SO SR ' ' Hon 6@
a\ be freeesSd ’ ' i Poistraction €os

iyl
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Khanda/Gitti/Boulder) -12100 Cu Meter/Year by
opencast and semi mechanized mining in 1.21 hectare leased area GATA No. 2451, KHAND No. 02, Vill.
JARAR, Teh. NARAINI, BANDA.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP196686
dated 06.05.2022 and submit its compliance report to UPPCR. ‘
3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease. ‘ .
4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration. , ‘

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA. .

7. The domestic effiuent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD. .

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Building Stone
(Khanda/Gitti/Boulder). ' :

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
- 10. Unit shall submit Ambient air monitoring reports of NABL aceredited laboratory on quarterly basis to the
Board.

11, All trucks, tractors used in transportation of Building Stone (Khanda/Gitti/Boulder) shall be covered by
canvas sheet to prevent dust emission. :

12. Water will be sprayed after loading activity (if Building Stone {Khanda/Gitti/Boulder) collected could be
dry condition)

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shail abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
~ totime.

17. The unit shall submrit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In - -
case CTO fee dues then it shall be submitted to the Board immediaiely.

18. Consent fees if revised, shall be payabie by industry from the date of its applicability.

19. Industry shail comply with the relevant provisions of Environmental Laws, o
20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain .
suspended during /the closure period and after ensuring the compliance and after revocation of clasure arder,

the CTO wil] s %%wl% b};e?béffgctive with additional conditions mentioned in the closure revocation
[4 I IP ﬁ;hi,"'"‘h;-“-vﬂ“ﬁf;‘_u.ﬁ_ .
LA

, " Cigltalty signed b RAJENDRA SINGH
RAJENDRA SINGH 5 i T

Hd9) m\gg«[l%h;@m% -
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Chiet Environmental Officer (circle-2)
Copy to: '

Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on

quarterly basis. Digitaily signed iy RAJZNEIRA SINGH
- Digitally signed by
RAJENDRA SINGH’ ‘Date: 20230816 13:06:08 +05°30

Chief Environmental Officer (cirele-2)
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7. No underground working shall be made. ,
- 2. Employment of work persons in the mine shall not exceed 75 in all.
. Work in the mines shall be done during day light hours only.
- No deep hole blasting shall be carried out in the minewithout obtaining permission from this Directorate.
. No Heavy Earth Moving Machinery shall be used in mine without obtaining permission from this Directorate.
- Work in the mines shall be supervised by you & the same shall remain suspended during your absence from'the mine on account of leave or otherwise.
- A Mining Mate shall exercise personal supervision of operations connected with mining. S :
. No blasting shall be carried out in the mine except by a blaster duly appointed by the owner for the purpose as required by the provisions of Regulation 160 of the
. Metalliferous Mines Regulations, 1961. ‘ ,
9. Your special attention is drawn towards the precantions as stipulated under Regutation 164(1), (1A) & (1B) of the Metalliferous Mines Regulation, 1961 for strict
compliance. However, no blasting shall be done, even with the restricted charge as stpulated under these regulations, in the mine within 100 m of surface features in
the arca bounded by points A, B, C; N1, N2, F, G, H, A (No Blasting Zone) as shown in the enclosed surface plan No. SBR/MS/SUR/737A/2023 dated 08/10/2023
, submitted by the owner alongwith the application. , : _
10, This authorization shall be deemed to have revoked, if any of the condition subject to which this authorization has been granted, is violated or not complied with.
. This authorization may be amended or withdrawn at any time if considered necessary in the interest of safety.
- This authorization is being issued under Regulation 34(6) of the Metaliiferous Mines Regulations, 1961 without prejudice to any other provisions of the law which
<— may be or may become applicable at any time. : , :
~13. This authorization shall be deemed to have revoked, if at any time your Mine Foreman Certificate No. FR/4135, dated 15.07.2011 is found invalid / false.

AN

00 ~1 N LA B

our Faithfully

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION) ~ ,.. e T
- ) THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE, -
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VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI
Original Application No.422 of 2023
< . Abhishek Shukla $/0 Sri Keshav Prasad Shukla, R/O Village Jarar, PS-Girwan,
Tahsil Naraini, District-Banda, Mob. No.-9532378463
............ Applicant
Versus

State of UP & Others veenenens RESpONdents
KNOW ALL to whom these present shall come that I, Shrawan Kumar Singh,
son of Late Vishnu Pal Singh, aged about 46 years, resident of Plot No. 3 Ashutosh
Housing Society, Rampuram Phase-1, Daheli Sujanpur, Shyamnagar, Kanpur (UP),
the above named respondents, do hereby appeint (herein after called the advocate

to be out Advocate in the above noted case autherise him:-

Syed Mohd. Fazal, Advocate (U.P.03881/08), Office cum residence C-207 GTB

Nagar, Kareli, Allahabad/Prayagraj UP 211016, Mobile no.9889010500
To act, appear and plead in the above-noted case in this Court or in any other Court
in which the same may be tried or heard and alsc in the appellate Court, including
High Court subject to payment of fees separately for sach Court by us. To sign, file,
and present pleadings, appeals, cross objections or petitions for execution review,
revision, withdrawai, compromise or other petitions or affidavits or other documents,

as may be deemed necessary or proper for the prosecution of the said case in all its
stages.

A

To file and take back documents of admit and/for deny the documents of opposite

party.

To withdraws or compromise the said case or submit to arbitration any differences
or disputes that jay arise touching or in any manner relating to the said case. To
take execution proceedings. The deposit, draw and receive money, cheques, cash
and grant receipts thereof and to do all other acts and things, which may be
necessary to be done for the progress and in the course of the prosecution of the
P ;:sald case. To appoaint and instruct any other Lega! Practitioner, authorizing him to

may ﬂmk b,to do so and to sign the Power of Attorney on our behalf,

% 5 i;b.'r k
o
L

the uhders;gned do hereby agree to ratify and confirm all acts done by the
dvocate Br his substitute in the matter as our own acts, as if done by us to all
Qtents %nd purposes
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@x?[c@‘g,the power and authority hereby conferred upon the Advocate whenever he ,
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And we undertake that we or our duly authorized agent would appear in the Court

on ail hearings and will inferm the Advocate for appearance when the case is
called.

And we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever
ordered by the Court shall be of the Advocate, which he shall receive and retain
himself. And we the undersigned do hereby agree that in the event of the whole or
part cf the fee agreed by us to be paid to the Advocate remaining unpaid he shali

- be entitled to withdraw from the prosecution of the said case until the same is paid

up. The fee settled is only for the above case and above Court. We hereby agree
that once the fee is paid, we will not be entitied for the refund of the same in any
case whatsoever. If the case lasts for more than three years, the advocate shall be
entitled for additional fee equivalent to half of the agreed fee for every addition of
three years or part thereof.

IN WITNESS WHEREOF We do hereunto set our hand to these presents the
contents of which have been understood by us on this ,é")GL\, day of
February, 2024.

bject to the terms of fees.
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